NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI
Contempt Case (AT) No. 02 of 2020
In
Company Appeal (AT) (Insolvency) No. 727 of 2020

IN THE MATTER OF:

Amilt Naidu ...Petitioner
Versus

Jafer Ali ...Respondent
Present: -

For Appellant: Mr. Salim A. Inamdar, Advocate
For Respondent: Mr. Nishanth Patil and Mr. Mithun Shashank, Advocates

ORDER
(Virtual Mode)

27.11.2020 It is represented on behalf of the Petitioner that sum of Rs.
two lakhs was received by the Petitioner on 06.11.2020 from the Respondent
and further sum of Rs. two lakhs was received from the Respondent by the
Petitioner on 23.11.2020 and as such nothing remains to be paid, as per the
version of the Petitioner’s side.

In view of the above, since nothing survives for further adjudication, this

Appellate Tribunal closes the Contempt Case. No order as to costs.

[Justice Venugopal M.]
Member (Judicial)

[Kanthi Narahari]

Member (Technical)
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